11 Obituary References

MR. SPEAKER : You can come to me

and I will tell you.
(Interruptions)

SHRI C.T. DHANDAPANI : We are
particular about the present Deputy-Speaker
who had sent his resignation letter.

(Interruptions)

MR. SPEAKER : You can come to my
office at any time. There is no problem. The
office is yours ; the Speaker is yours and the
papers are here.

(Interruptions)

MR. SPEAKER : 1 will do whatever is
necessary according to the rules.

AN HON. MEMBER :
of clarification.

] am on a point

MR. SPEAKER : No Clarification ; not
allowed.

(Interruptions)* *
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ORAL ANSWERS TO QUESTIONS

Pending Cases in Supreme Court and
High Courts and Vacancies of Judges
in Supreme Court and High Courts

*21. SHRI MANOHAR LAL SAINT:
Will the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to lay a
statement showing :

(a) how many cases are pending in the
Supreme Court and the High Courts and
since when and how many of them are on
account of stay orders granted by the
courts ;

(b) what steps are proposed to be taken
to clear the backlog speedily and by when is
the same expected to be wiped off ; and

(¢) what are the details of the vacancies
in the Supreme Court and High Courts in
respect of Judges together with details of the
steps taken to fill up the same ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

#* *Not recorded.
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JAGAN NATH KAUSHAL) : (a) State-
ments I, IT and III containing information as
furnished by the Registries of the Supreme
Court and the High Courts are placed on
the Table of the House.

(b) Statement IV indicating steps taken
to reduce pendency is placed on the Table of
the House. It is not possible to specify the
time by which pendency can be wiped out.

(¢) As on 23-7-83 there was one vacancy
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in the Supreme Court and 78 vacancies in
the High Courts.

The details of the vacancics in the High
Courts are given in Statement V, which is
placed on the Table of the House. Some
proposals have been received from the State
authorities and they are engaging the atten-
tion of the Government. In other cases, pro-
posals are awaited from the States for which
they are being constantly reminded.

Statement-1I

Number of Cases Pending in Supreme Court and High Courts

Number of cases pending
(As on 31-12-82)

Regular Admission Total
Hearing matters
Matters

Supreme Court 33,949 29,092

63,041£

High Courts Number of cases pending
(As on 30-6-82)

1. Allahabad 1,85,962

2.  Andhra Pradesh 65,700

3. Bombay 73,742

4. Calcutta 95,663

5. Delhi 45,412

6. Gauhati 11,614

7. Gujarat 26,661

8. Himachal Pradesh 8,139

9. Jammu and Kashmir 15,193

10. Karnataka 1,10,701
11. Kerala 39,764
12. Madhya Pradesh 40,652
13. Madras 81,528
14. Orissa 13,306
15. Patna* 46,896
16. Punjab and Haryana 35,682
17. Rajasthan 36,102
18. Sikkim 10]
TOTAL 9,37,818

£In addition, 52233 Miscellaneous Civil and Criminal petitions were also
pending as on 31-12-82 in the Supreme Court.

*Main Cases only.
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Statement-11

Yearwise break up of Regular Hearing Matters pending in the
Supreme Court as on 31-12-1982

Year Non-Constitutional Constitutional Total
Matters Matters
1968 7 — 7
1969 26 — 26
1970 333 4 337
1971 663 15 678
1972 877 86 963
1973 745 154 899
1974 886 76 962
1975 912 45 957
1976 1,086 130 1,216
1977 2,211 203 2,414
1978 1,348 1,117 2,465
1979 2,845 419 3,264
1980 3,106 826 3,932
1981 3,456 2,442 5,898
1982 4,330 5,601 9,931

TOTAL 22,831 11,118 33,949
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Statement-1V

Steps taken from time to time to
Reduce Pendency

The following steps have been taken in re-
cent years to reduce pendency in High Courts
and Supreme Court :

(1)

(2)

(3)

G

(5)

(6)

The Code of Civil Procedure was
amended in 1976 to abolish Letters
Patent Appeals from Judgement of
Single Judge of the High Court in
second appeal (vide Section 100A).

The Code of Criminal Procedure bas-
ed on the recommendations of the
Law Commission was enacted in 1973.

The Judge strength of the Supreme
Court has been raised from 13 to 17
excluding the Chief Justice with effect
from 31-12-77 by amending the Supre-
me Court (Number of Judges) Act,

1956.

The sanctioned strength of the High
Court Judges has been increased from

time to time.

The Supreme Court rules have been
amended to vest more powers in the
Registrars and Judges in Chambers
so that the time of the court is not
wasted in petty miscellaneous matters.

The Supreme Court has also taken
the following measures :

(i) Priority is given to certain mat-
ters.

(i) Miscellancous matters are fixed
daily.

(iii) Writ petitions with identical ques-
tions are grouped together and
batches running from 50 to 100
matters are listed together for

hearing.

(iv) Other matters involving identical
questions are also identified from
time to time and put together and
efforts are made to see that cuch

groups are disposed of early.
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(v) The Supreme Court Rules were
revised in 1966 providing for prin-
ting of records under its own
Supervision. As that was also

~ taking quite some time the court of
late has started wherever possible
dispensing with the preparation
of records and hearing the appeals
on special leave paper-book itself
after the parties have filed their
counter-affidavits and affidavits in

reply.

(7) Apart from the above certain High

Courts are taking the following steps
for ensuring better disposals of cases :

(a) Cases involving common ques-
tions are being grouped by several
High Courts.

(b) Matters fixed for hearing by giv-
ing short returnable date.

(c) Dispensing with printing of re-
cords.

(d) Expediting and giving priority to
matters under certain Acts.

(8) The Government have also addrcssed

the Chief Ministers of States and Chief
Justices of High Courts in which there
is a heavy pendency of civil cases over
5 years' old to consider appointment
of retired judges under Article 224A
of the Constitution.

(9) The recommendations contained in

the 79th report of the Law Commis-
sion have been examined. As action
on majority of the recommendations
is to be taken by the State ‘Govern-
ments and High Courts, these have
been sent to them alongwith the views
of the Union Government and they
have been requested to take necessary
action.

(10) The Government have also appdinted

Law Commission (10th Law Commis-
sion) to keepfunder review the system
of judicial administration in the coun-
try. Among the terms of reference of
the Law Commission are : -

(a) To keep under review the system
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of judicial administration to en-
sure that it is responsive to the
reasonable demands of the times
and in particular to secure :

(i) elimination of delays, speedy
clearance of arrears and re-
duction of costs so as to se-
cure quick and economical
disposal of cases without

affecting the cardinal princi-
ple that decisions should be
just and fair ;

(ii) simplification of procedure to
reduce and eliminate techni-
calities and devices for delay
so that it operates not as an

JULY 26, 1983
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end in itself but as a mean of
achieving justice ; and

(iii) 1mprovement of standards of
all concerned with the admi-
nistration of justice.

(b) To revise the Central Acts of

general importance so as to sim-
plify them and to remove anoma-
lies, ambiguities and inequities.

(c) Torecommend to the Government

measures for bringing the statute
book up-to-date by repealing ob-
solete laws and enactments or
parts thereof which have outlived
their utility.

Statement showing vacancy in Supreme Court and High Courts as on 23.7.1983

Name of the Court

Vacancy

Supreme Court

High Court

Permanent
Judge

Additional Total
Judge

Allahabad

Andhra Pradesh
Bombay

Calcutta

Delhi

Gauhati

Gujarat

Himachal Pradesh

~ Jammu and Kashmir
Karnataka

Kerala

Madhya Pradesh
Madras

Orissa

Patna

Punjab and Haryana
Rajasthan

Sikkim

2
3
1
12
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oft AAIET W AT : HeueT S, g9
qES qT S GAAT @Y TE & IAY GqT AT
26 9 1@ 4 HIT HuT Zr§ A q H qfeT
& 31X 63 gT¢ FOw F FAT gAAFE A
Gfe & | 3a% FATar e | g1 FAT
gIFTT o afgq a9 &1 fage™ F fag
gfagr & amfede 127, 128, 224 AR
224 (v) # it grfaseg § gEaAa 3o &
fag, e w99 #' gfaaw A3T FE &
faa, g7 dfsm 8w 71 fAoe &F fag a3
afadst 3t o3 g1€ 1z @ § uroras stos
UeATSR HAT ¢ FAT AT ZITT &1 T3 I
T F30 & &1 grer ¥ qfew &5a aurea
gr [ ?

5Ty AT FIOA ¢ ATATT FITT A1
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fqr o1 @TE 1 g aF USEIEF TS
geaTEede &1 AegF g, gaa ast 1w
stfezqa stz e uifdie &1 forg faan
2 fa o oo frerax g1 @ & sanr ug ¥
T ST fSxqtad &1 @1 g al gar arg
SATT WA, FT TELTF TAF ULATZE FE
& fa qae g fies are ¥ 3o g=E
SIS TeaTEeE g Wl € |

gl a% 9g ATYATEA 7 &1 qrag (&
gt 2, o1 uferg Eaz @y @@ H
@en 1 WA, g FgA1 iR F fag o
T A & |
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Fheal GAH FIE F § ITH! AH FI TF
foFerarT & M ? FIT AIFHIT Jg AR &
fF a7 geaiEee g AraF AR fgrgeana
¥ agl wwar g AT A w1 ag oA
W ?FT aF GEHIT TR TOATET FY
4 ?

St WA FYTA: 1982 T g 37
%W ueaTgeziaT R § A 1983 § 27
%W gz Hes f5r €1 a8 uF wfega
qiEag g 1 g99 fEmt ga @ 8 gafau
gl W1 Tzt wWr g ¥ femdz
®RE g A s anse f geargredey §
agd SaTar A Ag1 g1 W1 1980 & 27
s fezmae gh, 1981 § 18 woiw fzmat
g, 1982 % 27 wow framaw g siR
1983 & arx % 14 97 feeraw g §)
TqH AaAT 98 3 fw foewr arege) ®
86 wsist fErax g1 wdr X wrarEadey,
STaT #¥ FgT, T AT 27 Fr § 1982 W
374N, 1981 § 33 F¥ ¥, fas 1980
HFH UAlgeHTd g3 oY, 39 737 fas 2
TAIgFEATE g8 oAf | A1 urargaaw 99 gé
g A fFzmaehz 86 gud | swawgyag
uF wfegaa graa § o orar fw &3 el
ST § ATAIAT 3, TTq F FAR I9 §B
TANTH ATS % 8 [A7AH1 g0 UiAIfaT &%
@ & | FE ANIT TITT-ATET F 2 1T Fedh
gawal fqaq gviwem  wrgAErEgs @i,
ueATIFEREd FT a7 T |

SHRI P. NAMGYAL : Mr. Speaker,
Sir, T would like to know the reaction of
the Government to the recent statement of
the Chief Minister of Jammu and Kashmir,
that the Central Governoment has no autho-
rity to transfer the Chief Justice of Jammu
and Kashmir. T would like the Minister to
clarify the position from the Government
side. (Interruptions)

MR. SPEAKER : The question does not
arise.
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PROF. K.K. TEWARY : It is an impor-
tant issue. I think, the Law Minister should
utilise this opportunity to clarify the Govern-
ment’s stand.

SHRI P. NAMGYAL : This is very much
relevant.

SHRI N.K. SHEJWALKAR : I know
that the hon. Minister appreciates the
seriousness of the problem. The question
of number of pending cases as well as the
number of vacancies has been raised quite a
number of times and the same reply has
always been given. It is good that this time
they have indicated the steps that have been
taken. But I am sorry to say that the reply
is not satisfactory at all. For example, lot
of retirement is taking place. And that is
not a new thing. Everybody knows when a
judge is going to retire. Why is it that action
is not taken right at the moment when the
judge is to retire 7 Why calculation is not
being done like that ? Itis said in the state-
ment that a certain strength of judges has
been sanctioned. Take the case of Madhya
Pradesh. § additional judges are provided
and the number of vacancies is 10. What
is the use of providing 8 additional judges
when you are not appointing any of them ?
This is a serious matter. Will the hon.
Minister consider constituting a committee
to examine all these matters ? There are 10
years old cases pending |in the Supreme
Court and the arrears are mounting. Is the
bon. Minister ready to constitute a com-
mittee for this purpose and take a considered
view of the Committee in disposing of
arrears and in filling up the vacancies ?

SHRI JAGANNATH KAUSHAL :Iam
afraid, 1 am not prepared to appoint any
Committee for the purpose for which my
hon. friend wants. This matter has been
examined by various committees at various
times. Whatever suggestions come from the
committees, they are given due considera-
tion. I can assure the hon. Member that
we are trying to clear the backlog as soon as
possible.

SHRI R.R. BHOLE : This is a question
relating to cases which are pending in the
Supreme Court and the High Courts, 1
would like to ask the hon. Minister as to
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how many cases are pending in the Supreme
Court as well as in different High Courts on
account of the fact that the judgments are
not delivered after hearing the cases ?

SHR]I JAGANNATA KAUSHAL : My
hon. friend knows better than anybody else.
He has been a judge himself.

MR. SPEAKER That is why, he is
asking a supplementary.

SHRT JAGANNATH KAUSHAL : There
are some hon. judges who do take more
time in giving the judgments. But that is
not the reason for the pendency of the cases.

Survey by Doordarshan of viewers Reactions

*22. SHRI K.T. KOSALRAM : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to lay a
statement showing :

(a) whether Doordarshan yhas recently
gone through an audience research survey
conducted in small and big cities to gauge
the viewers’ reactions ; and '

(b) if so, the broad details thereof ; and

(c) the action proposed to be taken on
the results of the survey ?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.K.L. BHAGAT) : (a) to (c). A statement
is laid on the Table of the House.

Statement

A random sample survey covering 5085 TV
households in 10 big, medium and small
towns was conducted by Doordarshan in
May, 1983 to gauge viewers’ reactions to the
National Programme. The towns covered
were Delhi, Bombay, Calcutta, Madras,
Kanpur, Batala, Srinagar, Kakinada, Bhuba-
neswar and Patna. The broad findings of
the survey can be summarised as under :

(i) Entertainment programmes In the





